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R D E R 

S.Dasgupta, A.M. 
I 

.A.320 of 18 hs been filed by the aoplicant seeking 

early hearing of O.M.1191 of 1996. 
S 

We have noted that the prayer in the O.A. is. for regularisa—

tion of the services of the applicant on the ground that he ha 

wOrked as a  Substitute L.D. Agent for a long time, The question 

as to ikether a Substlthte E.D. Agen. can be given regular 

appointment is subjuice before the Hon'ble Supreme Court in 

an SLP fIled by the Union Of Jnia against an order passed by 

a Bench of this Tribunal in a similar matter. 

In view of thist the present app lication bannot be taken 

up for adjudication until a decision is given by the Hon'ble 

Supreme Court. No order can be passed on the M.A. for early 
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hearing. The t1.P, stanls rejected at this stage. 

4. We have noticed that in the O.A., no reply has been filed 

by the respondents. We §rant 4 uks time to the respOndents 

to f'ile reply. Rejoindery if anyt be f'j1d wjthjn 2 weeks 

th er eafter. 

; 
(S.Oasgup  

Administrative Ilember 	 JIce— Chairman 

r. s. 


